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NATIONAL COMPANY LAW TRIBUNAL MUMBAI BENCH

C. P. N O. 20 I 24t, 242, 2M, 246 / NCLT I MB / Goa I ?:OLl

6. The Petitioner is directed to serue a copy of the Petition along
with enclosures thereto under Rule 24 of NCLT Rules to the
Respondent within a week's time, preferably on or before 24rh of
February, 20L7. The Petitioner thereafter shall place on record an
Affidavit affirming the seruice of Petition. The Respondent on receipt
of the Petition shall file a Reply within a period of three weeks,
needless to mention a copy in advance to the other side. A Rejoinder,
if any, can be filed within one weeks'time. The Registry is directed to
list this matter for hearing on 6s of Apral,}OLT . Circulate this Order.

Dated: 17th February, 20L7 . M.K. SHRAWAT
MEMBER (JUDTCTAL)
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